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(2019) 11 DEL CK 0401

In the Delhi High Court

Case No : Arbitation Petition No. 608 Of 2019

Parsvnath Developers Limited APPELLANT

Vs

Delhi Metro Rail Corporation Limited RESPONDENT

Date of Decision : 27-11-2019

Acts Referred:

Citation : (2019) 11 DEL CK 0401

Hon'ble Judges : Jyoti Singh, J

Bench : Single Bench

Advocate : Rahul Malhotra, Varun Garg, Tarun Johri, Ankit Saini

Final Decision : Allowed

Judgement

Jyoti Singh, J

1. Pursuant to the last order, learned counsel for the respondent had furnished a
panel of the Arbitrators to the petitioner. The list of Arbitrators has been handed
over in Court and is taken on record.

2. Learned counsel for the petitioner, on instructions from the petitioner, submits
that the petitioner is agreeable to the appointment of Mr. Justice Shiva Kirti
Singh, Former Judge of the Supreme Court as an Arbitrator between the parties
from the panel of Arbitrators.

3. With the consent of the parties, Mr. Justice Shiva Kirti Singh, Former Judge of
the Supreme Court, is appointed as a nominee Arbitrator of the petitioner, to
adjudicate the disputes between the parties. Respondent has already nominated
its Arbitrator to which the petitioner has no objection.

The two Arbitrators will hereinafter appoint a presiding Arbitrator.

4. The address and mobile number of the learned Arbitrator is as under:

Mr. Justice Shiva Kirti Singh,
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Former Judge of the Supreme Court

Bunglow No. 29,

New Moti Bagh,

New Delhi-110023

Mobile: 9899016327

5. The learned Arbitrators shall give disclosure under Section 12 of the Act before
entering upon reference.

6. Fee of the Arbitrators shall be fixed as per Fourth Schedule of the Act.

7. The petition is allowed in the aforesaid terms.
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